Annexure 3
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Conditions of License
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All Food Business Operators shall ensure that the following conditions are complied with at all
times during the course of its food business.
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Food Business Operators shall:
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1. Display a true copy of the license granted in Form C shall at all times at a prominent place in
the premises.
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2. Give necessary access to Licensing Authorities or their authorised personnel to the premises
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3. Inform Authorities about any change or modifications in activities /content of license.
3 5Ejgeraren /Gy SoBots” AT Ay G AN 180D VAT HVL BDaEE.

4. Employ at least one technical person to supervise the production process. The person
supervising the production process shall possess at least a degree in Science with Chemistry/Bio
Chemistry/Food and Nutrition/ Microbiology or a degree or diploma in food technology/ Dairy
technology/ dairy microbiology/ dairy chemistry/ dairy engineering/ oil technology /veterinary
science /hotel management & catering technology or any degree or diploma in any other discipline
related to the specific requirements of the business from a recognized university or institute or
equivalent.
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5. Furnish periodic annual return (1st April to 31st March), within upto 31st May of each year. For
collection/ handling/ manufacturing of Milk and Milk Products half yearly returns also to be
furnished as specified (1st April to 31st September before 30th November and 1st October to 31st
March).
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6. Ensure that no product other than the product indicated in the license/ registration is produced
in the unit.
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7. Maintain factory's sanitary and hygienic standards and worker's Hygiene as specified in the
Schedule - 4 according to the category of food business.
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8. Maintain daily records of production, raw materials utilization and sales separately.
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9. Ensure that the source and standards of raw material used are of optimum quality.
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10. Food Business Operator shall not manufacture, store or expose for sale or permit the sale of
any article of food in any premises not effectively separated to the satisfaction of the licensing
authority from any privy, urinal, sullage, drain or place of storage of foul and waste matter.

10. G2Jvofh Trdes Doty Bodtrdd BHE TG AT SR BT PDE, ardS,
DGH, Gows T cogocdo bt B8 bwgo ‘&)aﬁogsboéoﬁ" D B0BED D FrorieaoeS S
B PSS I SO Botcso, Do Bobeio ST DFAOLE0 BAHEFER.

11. Ensure Clean-In-Place systems (wherever necessary) for regular cleaning of the machine &
equipments.
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12. Ensure testing of relevant chemical and/or microbiological contaminants in food products in
accordance with these regulations as frequently as required on the basis of historical data and risk
assessment to ensure production and delivery of safe food through own or NABL accredited /FSSA
notified labs at least once in six months.
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13. Ensure that as much as possible the required temperature shall be maintained throughout the
supply chain from the place of procurement or sourcing till it reaches the end consumer including
chilling, transportation, storage etc.
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14. The manufacturer/importer/distributor shall buy and sell food products only from, or to,
licensed/registered vendors and maintain record thereof.
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Other conditions
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1. Proprietors of hotels, restaurants and other food stalls who sell or expose for sale savouries,
sweets or other articles of food shall put up a notice board containing separate lists of the articles
which have been cooked in ghee, edible oil, vanaspati and other fats for the information of the
intending purchasers.
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2. Food Business Operator selling cooked or prepared food shall display a notice board containing
the nature of articles being exposed for sale
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3. Every manufacturer [including ghani operator] or wholesale dealer in butter, ghee, vanaspati,
edible oils, Solvent extracted oil, de oiled meal, edible flour and any other fats shall maintain a
register showing the quantity of manufactured, received or sold, nature of oil seed used and
quantity of de-oiled meal and edible flour used etc.

as applicable and the destination of each consignment of the substances sent out from his factory
or place of business, and shall present such register for inspection whenever required to do so by
the Licensing Authority.
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4. No producer or manufacturer of vegetable oil, edible oil and their products shall be eligible for
license under this Act, unless he has own laboratory facility for analytical testing of samples.
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